
e-Awareness 
(e-Courts Services) 



e-AWARENESS

 Government has taken a mission to computerize the entire Court

system. First phase of e-Courts Project was launched in the year

2007.

 Second phase was launched in the year 2014 with a total outlay of

about ` 2,000 crores.

 Ever since the e-Courts Project was launched, we have been able

to educate our Judicial Officers, Staff and the Advocates but there

is need to educate the litigants and the general public as well.



History of Computerization in High Court

 Computerization in Punjab and Haryana High Court started in

the year 1993 on deployment of NIC team. Initially, effort was

to maintain filing, pendency and disposal of the cases.

 In 1999, Computer Committee was constituted in the High

Court.

 e-Committee was constituted by the Central Govt. upon

proposal made by the then Chief Justice of India in 2004.



Directions By the Hon’ble

e-Committee Supreme Court

 In the meeting of the Chairpersons of Computer Committees

of all High Courts held on 18th February, 2017 presided over

by the Hon‟ble Chief Justice of India & Patron-in-Chief of

the e-Committee, it was pointed out with concern that “Less

than expected awareness about the Project is a concern.

Steps need to be taken for increasing awareness about such

a remarkable project.”



 Hon'ble Mr. Justice Madan B. Lokur emphasized the

importance of awareness about the e-Courts Project

amongst the litigants and public and requested the High

Courts to consider awareness campaigns by way of

publicity material, audio video material, short

advertisements and films and let the e-Committee know

about requirement of any reasonable amount of funds for

the same.



Videos

 The videos have also been got prepared in English and Hindi

language giving out the step-wise guide for accessing the case

information on website of the High Court and the District Courts.

 Video regarding paperless courts has also been got prepared and

uploaded on the website of Punjab and Haryana High Court.

 These videos are available on the websites of the Hon‟ble High

Court and District Courts.

 The Help Videos have also been made available by the Hon‟ble e-

Committee Supreme Court and these are also uploaded on the

websites of the Hon‟ble High Court and District Courts.



 These videos are being played in Courts on Display Boards during

lunch time and also on various occasions like Fairs etc. and also in

meetings, seminars, courses in Chandigarh Judicial Academy.

 The Help Videos got prepared by the High Court are :

1. Steps to access case information on the website of Punjab and

Haryana High Court

2. Steps to access case information on the websites of District

Courts of Punjab and Haryana High Court



The other uploaded videos received from e-Committee are:

1. Basic Introduction to e-Courts site

2. District Court Website - Salient Features

3. NJDG Public Portal - Features and facilities.

4. Cause List search

5. Party name search - Case Status

6. CNR search - Case Status

7. Case Number search - Case Status

8. Filing Number search - Case Status

9. Act based search - Case Status

10. Court Name search - Court Order

11. Case Number search - Court Order

12. FIR Number search - Case Status

13. Order date - Period search - Court Order

14. Case Type search - Case Status

15. Advocate Name, Bar Code, Date case list search



e-AWARENESS THROUGH DISTRICT 

COURTS
Education by Technical Team

 First initiative was taken by sending a letter on 25-04-2017 to all

the District & Sessions Judges to instruct the technical teams to

educate the litigants coming to the Court, twice a week in

litigation hall about the e-Courts Project and the benefits

available.

 Persons at the Judicial Service Centers were also instructed to

guide the litigants in this regard. Awareness through the team is

being done regularly in all District and Sub-Divisional Courts in

the States of Punjab and Haryana and U.T. Chandigarh.



 Till date, more than 2,500 sessions of enlightening the

litigants have already been held at 120 locations.

 The efforts are being made to collect the mobile nos. and e-

mail ids of the govt. departments and litigants in the High

Court as well as District Court.

 Request has been made to all the Bar Associations to furnish

Bar Council registration nos., mobile nos. and e-mail ids of

all the Advocates so that database can be prepared.



 In the High Court, data of 6,415 Mobile nos. and 5,477 e-mail

ids of the Advocates linked with their Bar Council registration

numbers has been collected.

 Apart from this, 567 Mobile nos. and e-mail ids of the

departments have been collected.

 In the District Courts, data of 1,50,673 Mobile nos. of the

parties, 62,401 Mobile nos. of the Advocates, 13,358 e-mail ids

of the parties and 39,353 e-mail ids of the Advocates have been

collected. The data of Advocates is linked with their Bar

Council registration numbers.



2013 2,618

2014 8,97,967

2015 11,41,636

2016 13,02,770

2017 15,29,096

Total 48,74,087

The total bail orders and stay orders sent through Email from the High Court are 

around 1.80 lacs.

No. of SMS sent from the District Courts  are as under:

No. of SMS sent from the High Court are as under:

2016 44,49,842

2017 89,07,792

Total 1,33,57,634



Display of Flexes/Banners/Posters: 

 The samples of posters were sent by Hon‟ble e-Committee

Supreme Court to the High Court for displaying the same in the

Court complexes.

 The posters were got translated in local language.

 There are 120 court complexes apart from High Court. Two flexes

of each sample provided by the Hon‟ble e-Committee Supreme

Court for all locations including High Court numbering 500 flex

banners have been got prepared for displaying at vantage points in

District Courts. The flexes in local language have also been

prepared.



Samples Sent By the Hon’ble

e-Committee Supreme Court 



Samples Sent By the Hon’ble

e-Committee Supreme Court



Flexes/Banners/Posters In District Courts





e-Awareness through Court Notices

DISTRICT COURT

In the Court of  __________________

Next Date, Purpose of Case, Orders and Judgments as 

well as Other case information is available on 

http://ecourts.gov.in

xxx  (Text of Notice) xxx

To get Next Date and Purpose of your case through SMS, 

Kindly register your mobile with the Reader/Ahlmad.

http://ecourts.gov.in/


e-Awareness through Court Notices

HIGH COURT

In the  High Court of  Punjab and Haryana at Chandigarh

Next Date, Purpose of Case, Orders and Judgments as well as 

Other case information is available on 

www.highcourtchdgov.in

xxx (Text of Notice) xxx

To get Next Date and Purpose of your case through SMS, 

Kindly provide your mobile number 

at the Gate Pass Counter.

http://www.highcourtchdgov.in/


Court Notice Published in Newspapers



e-AWARENESS THROUGH FAIRS

e-AWARENESS STALL AT INTERNATIONAL GEETA

MAHOTSAV, KURUKSHETRA

A stall was set up at International Geeta Mahotsav, Kurukshetra

from 17.11.2017 to 03.12.2017, with the latest gadgets available

in the Courts to educate general public about the e-Courts Project

and also the steps required for accessing the information from the

websites of Hon‟ble the Supreme Court, High Court and NJDG.

 For this purpose, the Kiosk, Computers, Printers, Projector, etc.

were installed. The technical team from High Court and local

Court was deployed at the stall to educate the people.



 10,000 Pocket sized cards containing information as to how to

access information from websites, were got printed and

distributed.

 The public was educated regarding CNR number to access

information on NJDG. The staff deputed at the stall provided

printed copies of the CNR numbers and copies of orders to the

litigants on the spot, free of cost.

 On an average about 1,000 persons visited the stall daily.

 Mobile App for e-Courts was installed on their mobiles.

 The public was also educated as to how to pull back Court case

information through SMS on designated mobile no. 9766899899.



Pocket Sized Cards Distributed at 

Geeta Mahotsava



Pocket Sized Cards Distributed at 

Geeta Mahotsava





e-AWARENESS

• Some of comments given by the visitors were as under:

Comments Suggestions

A very good initiative It is needed in every village and block

सराहनीयकदम It should be circulated in newspapers

Excellent Demonstration In case there is appeal from Session
Court to High Court, how do I get
related information.

It’s one of the best initiatives for the 
welfare of general Public

Publicity through social media i.e.
Facebook, whatsapp etc. And also
through TV and radio.

Awesome Service Should be in different languages

Full Awareness Court strategy District level programs should be
organized

Absolutely unexpected Need updation regarding laws.



Pocket Sized Pamphlets

 This Court has also got printed 1,00,000 pamphlets for distribution

to the litigants.

 50,000 in English, 25,000 in Hindi and 25,000 in Punjabi.

 These pamphlets contain instructions and step-by-step guide for

accessing the case information on website

(https://highcourtchd.gov.in) of Punjab and Haryana High Court

and also from National Judicial Data Grid on e-Courts Portal

(www.ecourts.gov.in).

 The said pocket sized pamphlets are convenient and are long

lasting which can be easily carried and retained by the litigants.
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e-AWARENESS THROUGH e-SAMPARK 
CENTRES

 It was found that about 50% litigation in the District

Courts is from Rural areas and the people there do not

have knowledge as to how to access the case

information and they had to travel long distances to the

courts to get the required information.



 A meeting with the Officers from Information & Technology and

Rural Development & Panchayats Departments was held on

17.12.2017. There are 12,278, 6,841 and 23 villages in Punjab,

Haryana, U.T. Chandigarh respectively. It was decided to make

available the e-Courts services at 11,022 Common Service Centres

(CSCs) in the States of Punjab, Haryana and U.T. Chandigarh.

 These centres already provide more than 100 services including

pertaining to Departments of Agriculture, Education, Electricity,

Election, Finance, Industrial Training and Vocational Education,

Police, Public Health, Engineering etc. to the masses at the village

level.



 The technical teams in the District Courts imparted training to

the District Managers as well as the Village Level Executives

working at Common Service Centres (CSCs) regarding the

information available on NJDG and High Court/ District Courts

websites and the steps to access the same.

 These Centres are being controlled and managed by CSCs e-

Governance Services India Limited, a Govt. of India enterprise.

 A nominal charge of `5/- for viewing the case status/

order/judgment and `2/- per page for taking print outs has been

fixed.



TRAINING SESSION AT KAITHAL



Launch of e-Courts Services through CSCs 

by Hon’ble the Chief Justice

 On 11.01.2018, Hon‟ble Mr. Justice S.J. Vazifdar, Chief

Justice, Punjab & Haryana High Court, formally launched the

services through CSCs in presence of Chairman and Members of

Computer Committee.

 The ceremony was attended by the Officers from Information

& Technology and Rural Development and Panchayats

Departments, Advocate General, Haryana, Addl. Advocate

General, Punjab and Senior Standing Counsel, U.T. Chandigarh

besides representatives from CSCs.



Inauguration of e-Courts services by 

Hon’ble  The Chief Justice
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 The senior functionaries of State Governments

present on occasion, also suggested to add a subject

of e-Courts in Legal Studies at School level to spread

awareness.

 After the launch, the service was greatly

applauded. It was widely reported in newspapers and

even on TV. The video clipping is available on You

Tube also.



e-AWARENESS CONFERENCE THROUGH 

UNIVERSITIES AND LAW DEPARTMENTS

 An interaction was held by the Members of the Computer Committee

on 10.01.2018 with Heads of the Law Departments in

Universities/Colleges located within the States of Punjab, Haryana and

U.T. Chandigarh at Chandigarh Judicial Academy, Chandigarh.

50 representatives from 34 Law Colleges in the States of Punjab and

Haryana and U.T., Chandigarh attended the meeting.

Mr. Amit Rana Co-Chairman, Bar Council of India, Dr. Vijender Singh

Ahlawat, Chairman Bar Council, Punjab & Haryana also attended the

same.



 Chairman of Computer Committee outlined the entire project and

mooted a proposal for educating law students about e-Courts

Project. He also assured assistance by the Technical Teams in the

High Court and at the District level regarding the same and also

offered to train teachers and final year students about the e-

Courts Project to further educate the students. He also

emphasized that the websites of law colleges and universities

should have link of websites of Courts for the benefit of students.



Note to be displayed on news portal and 

websites of Universities/Colleges

1. For case information including cause list, case status, daily orders,

judgment, filing procedure, legal aid procedure, forms, enactments, video

conferencing facility, SMS facility, online feedback & grievances visit

our website www.highcourtchd.gov.in.

2. For District Court Case Information, visit www.eCourts.gov.in.

3. For android based application for district Courts‟ cases information,

download app “e-Courts Services” from Google Play Store.

4. To know current status of your case by return SMS, SMS

ECOURT<space><your CNR Number> to 9766899899.

5. For further detailed information, go to link „help videos‟

on www.highcourtchd.gov.in.

6. For getting upto date regular information of their cases, the parties

should provide their Mobile numbers with identity proof for High Court

at the Gate Pass Counter and the concerned court for District Courts.



 Registrar (Computerization) gave presentation by

showing live websites of Punjab & Haryana High

Court, District Courts and NJDG and also e-Courts

App available on Google Playstore apart from SMS

facility on Mobile No. 97668-99899.







Suggestions By Participants at Conference 

 Mr. Amit Rana, Co-Chairman, Bar Council of India appreciated

the steps taken by the High Court Computer Committee in

making aware the Law students regarding the e-Courts services

and assured that within a week the suggestions made by the

Hon‟ble e-Committee and the participants, would be

implemented.

 It was agreed that e-Awareness topic should be incorporated in

the syllabus of Law Students as a subject.



 It was suggested by Maj Gen P.K. Sharma, Director Amity University,

Gurugram for creating awareness to the Law students attending Moot

Court Competitions.

 Dr. Bindu Jindal, Head and Dean, from Maharishi Markandeshwar

University, Mullana also offered to insert free one liners in their News

Channel “Khabrein Abhi Tak”. She brought out that according to

BARC report, in 52nd week Channel TRP is 3.12.

 Dr. Versha from Manav Rachna University, Faridabad also offered to

educate people about the e-Courts services through their FM radio.

They also offered that their students can act as volunteers to man e-

Awareness stall proposed to be set up in future and also offered to play

Nukad Natika.



e-AWARENESS THROUGH FM RADIO 

AND TELEVISION 

 The information regarding accessing information from the websites

is also proposed to be broadcasted through FM Radio played by

Universities and educational institutions.

 Some of the institutes, including Chitkara University, Rajpura,

Vivek High School, Sector 38-B, Chandigarh, Lovely Professional

University, Jallandhar, ApeeJay Stya University, Gurugram have

agreed to provide free FM services in this regard. The details are

being finalized.



e-AWARENESS THROUGH STATE LEGAL 

SERVICES AUTHORITIES

 A meeting of Chairmen of Legal Services Authorities of States of Punjab,

Haryana and U.T. Chandigarh and Computer Committee regarding e-

Awareness of litigants in the States of Punjab, Haryana and U.T. Chandigarh

held on 15.01.2018.

 It was decided to use the services of Para Legal Volunteers for the purpose.

 In order to educate them for accessing information from websites of the

Supreme Court, High Court, District Courts and NJDG as also other

facilities available, training shall be imparted by the technical teams in

District Courts to 5 Para Legal volunteers in each District at the first

instance. These Para Legal Volunteers would spread awareness amongst

villagers regarding e-Courts services.



e-AWARENESS THROUGH GATE PASS IN HIGH COURT

GATE PASS 
HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH

VISITOR PASS TO ATTEND THE CASE
Name: ____________________ 
Father’s name: ___________________
Address: ____________________
Case No./year: ____________________
Court No. : ____________________
Advocate : ____________________
Date & Time of issue:  ____________________

Note:   This pass is valid upto 5.00 p.m. for the date of issue.

e-Facilities to the Litigants

1. For cause list, case status, daily orders, filing procedure, legal aid procedure, forms, enactments, 
video conferencing facility, SMS facility, online feedback & grievances visit our website 
www.highcourtchd.gov.in.

2. For getting up-to-date regular information of their cases, the parties may provide their Mobile 
numbers with identity proof at the Gate Pass Counter. 

3. For District Court Case Information, visit www.ecourts.gov.in. For android based application, 
download app “e-Courts Services” from Google Play Store.”

Signature

Photo

 Entry of the litigants is regulated through Gate Pass. To educate the litigants about the e-Courts
project message is printed on every Gate Pass*

 The staff at Gate Pass Counter inform the visitors regarding e-facilities printed on Gate Pass.

*about 1.30 lacs Gate Passes have been issued in 2017

http://www.ecourts.gov.in/


FUTURE PROJECTS

SURAJKUND Art and Craft MELA (FARIDABAD)

 Feeling encouraged with the response received from the visitors

during International Geeta Mahotsava, this Court is planning to put

up stall in Art and Crafts Mela, Faridabad in February, 2018, which

is visited by more than 10 lakhs people.



PUSHPA GUJRAL SCIENCE CITY, KAPURTHALA

 The Pushpa Gujral Science City, Kapurthala has been set up to

promote education in Science and IT related services and

advancements.

 It is visited by around 4 lakhs persons annually.

 Amongst them, 60% are students and 40% are adults.

 It has been proposed to create e-Awareness by putting up a Kiosk in

Cyber Space Gallery and also by displaying flex banners in the said

complex.



The Tribune

January 20, 2018



Thank You

Rajesh Bindal, 

Chairman, Computer Committee,

Punjab and Haryana High Court

Chandigarh


